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A bstract oj tlte Proceedillgs oj tlto CiJttncil.'o/ tlto Governor Gonc1'al o/.Indid. 
a..~s()mbled jor tlto pm'poso 0/ making Laws and Regulations 'under tlu; 
l>ro'l'isions oj tlte. Act of Pm·/iament, 2.4 &: 25 Vic., cap. 67. 

Tlte Council met at Government House on Wednesday, ~he 23rd January, 
1878. 

The Council adjourned to Thursday, the 31st January, 1878. 

D. I"ITZPATRICK, 
CAI.CUTTA; .~ 

Th.e 23"d Januar-!f, 1878. J 
Secreta,',!! to tl" Government of Ind,ia, 

Legislativ! DepartmcJnt. 

A bstract of t1to P"oceeding,'1 0/ tke Council 0/ the Governo1' General of India, 
assembl'ed for the purpose of making Laws alld Regula.tions under t1te 
provisions of the Act of Parliament, 24 &- 25 Vic., cap. 67. 

The Council met at Government House on Thursday, the 31st January, 1878. 

PRESENT: 

His Excellency the Viceroy and Governor General of India, O.M.S.I., 
presiding. 

His Honour the Lieutenant-Governor of Bengal, C.B.I. 
His Excellency the Commander-in-Chief, G.C.B. 
The Hon'blc Sir E. C. Dayley, K.C.S.I. 
The Hon'ble Sir A. J. Arbuthnot, X.C.S.I. 
The Hon'blc Sir J. Strachey, X.C.S.I. 
Lieutenant-General the HOll'ble Sir E. B. Johnson, K.C.D. 
The Hon'bla Whitley Stokes, C.S.I. • 
The Hon'ble F. R. Cockerell. 
The IIon'ble D. W. Colvin. 
The Hon'ble Maharaja Jotindra Mohan Tagore. 
The Hon'bla T. C. Hope, C.B.I. 
The Hon'ble Sir Shamsherparkasb tha Raja of Sirmur, K.c.s.r. 
The Hon'ble Mumtaz-ud-Dauln. Nawab Sir Muhammad Faiz Ali Khan, 

Bahadur, X.C.S.I. • 
The Hon'ble T. n. Thorn~on, D.C.L., C.S.I. 

The Hon'blc E. C. Morgan. 
NEW MEMBER. 

The Hon'ble T. H. THORNTON . took his scat Il.S an Additional Member. 



4·2: ASSIMILATION OF POJVERS (N.-1-V. P. AND OUDH). 

TREASURE-TROVE DILL. 
The Hon'ble SIR EDWARD BAYLEY presented thereport of t11eSeIect Com-

mittee on the Bill to amend the 13.\~ rcln~ing to 'Tr~nsllrc-trovc. He said the 
report of the Committee. would,hethoug~t, explain Itself. It. would be 
observed: 'that· they had received. a very . large number of communications 
on this Bill, and its provisions had been, consideriIig its importanoo, the , 
subject of a very unusual amount of criticism. .The result had been tha.t 
cons~derable changes had boolpn8.de.\. It 'would be seen 'that no substantial 
change had bechplade in the policY of the B~U, but the wording of ilt had been 
.very con~i4erap'iY.a.ltere4' witb,'t?ecf(ect,: ~~. hOJ>~,of making it ,~. practical 
working measure. " There being no real change in 'the policy of the Bill or iu' 
any of its substantial provisions, the Committee' did not' think it necessary 
to recommend that it should be republished, and he therefore now presented 

.. the report, and hoped that it would be shortly taken into consideration by \the 
Council. l. .' 

ASSIMILATION OF POWERS (NORTH-WE~TERN PROVINCES 
. . .' AND OUDH) ~ILL.· ' 

: t, '. ' : .", . ~ ... :;:. 'J ';'". \~! ,.;,'"' J, " 

. , .,~: '1:ho Hon'bla Sl&,~nW:ARD.BArL~~; a1~ inttcIDieed the Bill, to.assimilait6 
i··'·'~rt:in't'~~~t'ihe-t66~r(fC;~e~:n'~ls~tth~~N"Orthf~~·l~~~irlM~ti·-,· 
. 6udb; ~~a '~o~~d 'th~t it he.r~f~rr~(f~'ii_·s~l~i'C.~ii¥i~~~~~r.~iI~~:·'~f::tb~', 

Hon'ble Messrs. Stokes and Colvin; the Hon'ble Sir. S\lamsherp:arkash ihe . 
Raja of Sirmur and the Mover. He had before explainoo..tothe Council that 
this Bill was really Hittle more than a technical.llieasu~., It. afl'ectedalto-

. gether four Acts, the Oudh Rent Act, the Oudh Land Iie,ve~'ue Act, the Oudh 
Laws Act and t.he Prison~' Act .. The Opdh Rent Act was affected. in four of 

, . , , • ' '.. • ., ~. }~.' . ~ , ." I '" 

its sections. By section 29 of thait .Act, ,the Chief Corrimi$,ioner 9f Oudl?- was 
allowed to make, ,rul~ for the guidance of Settlemen~-officers, with the sanc-
tion of the Governor General in Council. As .. Lieuten.ant-Governor of the. 
North-Western Provinces, he, equId make. such rule~ without the sanction of . . .. . . 
the Governor General in Council. By section 85 of ,th~ .same Act, the Chief 
Commissioner of Oud~ was empq)Ver,ed tq declare to wllich ,of the first three. 
grades of Cqurts t~e. CQurt of any Assistil-D\ .c.ommissi~ner shall bcloI,lg, and 
to 'invest any tu.hsildar with !the powers of any of the .same grades 9f Courts, . 
but this also only with the sa.ncti~n of the Gove-rnor General in ,C9uncil.. By 
section 87, he was empowered, subject to the orders of the GovernOJ: General 
in Council, to imest any officer who was ma.king or revising settleinents with 
the powers of a Collector, or of a Deputy Colle-ctor, or of an AssiStant Collec-
tor; ana so on. And by section 91" whenever the state of publicbusincss re- . 
. q~ired it, the Chief .CoJOluissioner _mig~'t vest a Dep~ty.. Collec~r wi~h. t4~.~ 



1 ~DDITI0NAL RATES (CENTRAL PROVINCES). 

stantivo law now in force in Oudh, but would merely give tho Lieutenant-
Governor inOudh precisely the stune powers in regard to the ordinary' duties 
f administration as he possessed in the .North~ Western Provinces. . 

The Motion was put and agreed to. 

Tpe Hon'ble Sm EDWARD BAYLEY then moved that the Bill be published 
'11 the Gooernment Gazette, Nortl&-Western Prodnce:J and Oudh, in English 
nd in such other langtingesas the Local Government thinks fit. 

Tho Motion was put and agreed to. 

DISTRESSED SEAMEN'S EXPENSES RECOVEUY DILL. 

I The Hon'ble MR. STOKES presented the report of the Select Committee 
ion tho Dill to provide for the recovery in British India of wp.ges due to, and. 
Icxpenses incurred iIi respect of, certain seamen and appren:tices. 

NORTHERN INDIA LICENSE BILL. 

Tho Hon'ble SIR JOHN STRACHEY presented the report of the Select Com-
,mittee on the Bill for the licensing of trades and dealings in the Panjab, the 
.North-Western Provin9Qs and Oudh. 

ADDITIONAL RATES (NORTH-WESTERN PROVINCES) BILL. 
ThcHon'ble SIR JOHN STRACHEY also presented the Report of the Select 

Committee on the Bill for the levy of Additional Rates on Land in the North .. 
Western Provinces. 

ADDITIONAL RATES (OUDH) DILL. 
The Hon'ble SIR JOHN STRACHEY also presented the report of the Select 

Committee on the Bill for the levy of Additional Rates on Land in Oudh. 

ADDITIONAL RATES (PANJAB) BILL. 
The Hon'ble SIR J OHN S;f~."CHEY also presented the report of ·the Select 

Committee on the Bill for the levy of Additional Rates on Land in the 
Panjab. 

ADDtfIONAL RATES (CENTRAL PROVINCES) BILL. 
The Hon'ble Sm JOHN STRACHEY then asked leave to postpon~ the pre-

sentation of the report of the Select Committee on the Dill for the levy of 
Additional Rates on Land in the Central Provincos, which the Committee 
had not yet been able to dispose of. As there was no motion now before the 
CouIIcil, it would be irregular if he were to mnke any remarks on the subject 



ASSIMILATIO,V OF POJllEUS (N.-lV. P. ANn OlllJIl). 'j 
pownrs of a Collcctor fill' the trial and det.ermination of suit.s under the Act. 
hut this also only with the a.ut.honity of the Governor Geneml in Conncil. . 

Under the Oudh Revenue Act, similarly, by section 4, the Itppointmcnt: 
cf Commissioners was to be subject to the rulo3 whidl ithe Governor General 
in Conneil might presedbe. By sections 7 and {) of the snme Act, theri:l weiP, 
similar limitations as' to the puwers which the Chief Cmnmi:;sioller might 
confer on Assistant Commissioners in charge of districts, and also to ce.rtain 
other powers which IIC might confcr on ccrtnin pcr~ons either hy name or by 
official clasS\-"'S or by official titles; nnd in section 14: and following sections of 
dutpter III of the Silme Act, 1\5 well ns in scctions 183, 212 and 222, there were 
It numher of similur limitations to the powers of the Chief Commissioner in 
Oudh; and in SCc:tiOll 43 of the same Act., to the powel' given to the Chief Com· 
missiollcl' to confirm finally ecrtain minor settlc1l1ontti made from lillie t~) tilll' 
of ::imall portions of thc land-revenue. 

Again, under the Oudh Laws Act, sretion :39, the Chief Commissioner 
was empowered to make subsidiary rules us to tIm discipline and remuncra· 
tion of the Village and Road Police, the dispos.al of unclaimed property, 
public health and conservancy at fairs and other public assemblies, and for 
iinposiug municipal taxes for those purposes; as to the manner of kooping 
records, the appointment and dismissal of ministel'inlofficers other than 
those employed in ihe Civil Courts, and the extent of land in respect of which 
a. prop1'ietor or under-proprietor was to be held to be a tenant with a ri!;ht 
of occupn.ury. All these powers \\ere subject to limitations by which tltey 
could only be exercised under the orders or subject to the control of the Gover· 
nor General in Council. 

In all these cases similar powers were exercised by the Lieutenant-Gover· 
nor of tho North-Western Provinces without sueD limitations, and the liTni-
tation3 moreover lind been found to ercate deln.y nnd inconvenienco in tJll' 
working of the administration. 

Similarly, in lhn Prisons' Act, which was a general Act, not confined to 
the Provillco of Oudh, powcr had been taken for the Chief Commissioner' 
himself to appoint an Inspector General of Prisons without sanction fr()!11 
'the Government of Indin, nnd t.he Chief Commissioner was declared to be II 

Locnl Governl11cnt within the definition of the Aot. 

Tllis explanlltion would show to the Council tho correctness of whalt he 
had said on a former o(;ca:5ion, llamely, tl1:l.t the altcr:ltions to 00 etTected by 
the Bill wt!rc purely technienl and for the purposo of facilitating the adminis· 
tration, aml would in no respcct interfere with any peculiar custom or suh, 



STAMPS. ·15 

of these Bills. But with His Excellency the Prcsident's permission, he migb't. 
be allowed to say that he hoped, at the meeting of tho COllncil next wcd., to 
he permitted to move that the reports of tho Select Committ<-.c on thc~ lliJIs 
IJo taken into consideration, and then also ~o move tlla.t the llills be finally di:.;-
posed of. 

Leave wns gra.ntcd. 

STAMPS BILL. 

The Hon'ble MR. COCKERELL moved thnt the Hon'ble Mr. Morgan 00 
added to the Select Committee on the EiJI to consolidate nnd amen~ the ]ll,W 

l'cln~ing to Stamps and Court-fees. 

The Motion was put and agreed to. 

The Council adjourned to Wednesday, the 6th February, 1878. 

CALCUTTA; } 
The 31st January, 1878. 

D. FITZPATRICK, 
SeCt'elaT!! to tko Government 0/ India, 

LegislatifJe Dopartment. 

:I. 1.1. P. 1.- Un. 77 I •. IJ,-$.'j.JI. 


